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Order f. th rribunal 

I ••. Heard learned COunsel for the 

app1cant. The application Is disposed 
of in terms of the order passed in 

separate sheets at.the admission stage 
itself. 	 S 
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CENTRAL ADMINISTRATIVE TRIBUNAL, (3UWAHA F! BENCH. 

O.A. No. 176 of 2005. 

DATE OF DECISION: 04.07.2005 

Shri Nipen Chandra Kanu 	 APPUCANT(S) 

'Mr. A. IC Roy 	 ADVOCATE FOR THE 
APPUCANT(S) 

- VERSUS- 

U.O.I. & Ors..: 	 RESPONDENT(S) 

Mr. A.K. Chaüdhuri, AdCILC.G.S.C. 	 ADVOCATE FOR THE 
• 	 RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

Whether Reporters of local' papers may be allowed to see the 
• judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 rfv 

Whether the judgment is to be circulated to the other 
Benches? 	 . 

Judgment delivered by Hon'ble Vice-Chairman 

S 

1 	 ' 	 - 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.. 

Original Application No. 176 of 2005. 

Date of Order: This, the 4th Day oJuIy, 2005, 

THE HON'BLE MR JUSTICE G.SIVARAJA1 J, VICE CHAIRMAN. 

Shri Nipen Chandra Kanu 
Son of Late L. N. Kanu 
Working as ED(BD) 
0/0. Naharlagun Post Office 
Dist: 'Papum Pare (Arunachal Pradesh). 	 ..Applicant. 

By Advocates SIShri A.K.Roy & Limawapang. 

- Versus- 

Union of India 
Represented by the Secretary 
Govt. of India 
Department of Communication & 
Information Technology 
Dak Bhawan, New Delhi — 110 001. 

Chief Post Master General 
N. E. Circle, Shillong - 793 001. 

Director of Postal Service 
Arunachal Pradesh Division 
Itanagar -791111. 

Sub-Divisional Inspector of Posts 
Arunachal Pradesh, West Sub-Division 
Itanagar -791 111. . 	 . . .Respondents. 

By Mr. A. K. Chaudhuri, Addl.C.G.S.C. 

ORDER (ORAL) 

SIVARAIAN. 1.(V.C.) 

The applicant's father late L. N. .Kanü was Group - D 

employee in Ziro, S.O. under the respondents. He died on 4.4.1995. 

The applicant made an application dated 1.3.2001 before the third 

respondent for, compassionate appointment. The . applicant was 

appointed as GDS Mail Carrier on, provisional basis w.e.f. 1.6.2002 as 

per order dated 1.6.2002 (AnnexUre-D). The present grievanceof the 

applicant is that his services have not so far been regularised. The 



2 

applicant, therefore, made a reprsentation dated 22.1.204 

Annexure-E) before the second respondent. Since there is no 

response to the above the applicant has approached this Tribunal by. 

way of this.application. 

2. 	Heard Mr. A. K. Roy, learned counsel for the applicant and 

Mr.' A. K. Chaudhuri, learned AddLC.G.S.C. for the respondents. 

Annexuré-D is the order by which the applicant is given provisional 

• appointment to the post of GDS Mail Carrier w.e.f. 1.6.2002. The 

• appliéant's claim is for regular appointment to the said post. Since the 

applicant has preferred a representation dated 22.1.2004 (Annexure- 

• E) before the second respondent, it is for the said respondent:tO pass 

appropriate orders on the said representation, In the circumstances, 

there will. be  a direction to the second. respondent to dispose of th e  

representation (Annexure-E) as expeditiously as possible at any rate 

within a period bf four months from the receipt of this order. 

The O.A. disposed of as above. The applicant will produce 

this order before the concerned respondent for compliance. 

19 
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• IN THE CENTRAL N) 	T $TR$V TRU1AL 
GUWAHAII RENCH, 04-1AHATt 

3hi Niper3. Chaixia,a Kanu,, 

 -Vs - 
tJnioi of lildia &:or..  

/ 	
I 	• 	Respo)eat 

1J ST OF DAT1S 

Oates ... : 	Pticu1ar 	,. 	 •.,,  flmxt7e rae 

4495 Appicatf 	a11er 	who w 	ar 4(u)  
emp1oyc Ui ict Repoei -its died 
in. harne. 	 • 

2 iS 3 01 Applicanl 	uiifted 	appJi atton 4n) A 
for ppoinient o1 compaon±e . • 
ground, 	S 	• 

3 2501 Repondei 	1ette 	dctnig 4(m) B 
applicant 	to 	submit 	certhin 

* 
4 18.5.01 Ap1icat 	u1 .iitted 	doc 	ien.t, 4.iil' C 

th 1±er.  
Aointhient 	order 	on p 4(iv) P 
coilipaionate ground ai GDS.EDF • . . 	. 

•• 

to tewinate at any time without . 
• asigriing 	any 	reaon, 	. 

he1p1e, applicant . 
join 	ad 	t''tifl workitig 	as 	üch . . 
without any break,. 

6,22.1.04 Applic 
• requesting 	for 	&atioii 	of • 	-. 

service. 
• 	.3ut till 	date 

neither 	respond 	to 	hi S  • 	• • 	S  
S  rep eentation nor rukthze. hi S 	• 

service due to which applicant 
• aIway 	feel 	in- sec'l_u*a 	• 	and 

• • 	• 

• rhend 	of being t:r:miriated at 

(2 

/ 



V(A) 

I ThE.CETrJL A JITRAUVE TFJAL 

•[ 	application im.de Section 19 of the 

Ti:ihuflaJ. .Act 195) 

ra 

--- Cftj Nipen Ciandra KflU 

,. 	
App..icant' 

The TJniQn of India and O3:. 

, 

ii D EX 

Ainre Page 10 

1, 0r1.ginal ppl ication 1 	- 	 to 

11 
2 Verification 

3. Anneu e - - 	
1 

ADneXUTC B: 	 S  

5, Anneue HC J2 

6 U1nexuz e. -D 

7. Tmnexute -E - 

S 	 S For :8 -  iii. the Office 

ina.t:uj 
- - - Date:: 
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IN THE CETRAL A.ISThA11VE TAL 

VAJAfl E1 C ff GUWWAT 

• 	 . 	f.An ppiicatjoi uder Sect'ion .19 of. ,te • 

Ac1xmxflry9t1ve Tzi3unai Act, 19853 

\.Or±gina1, Application No.. 	 of 	cia 

SETWEEN • 	 . 	 •. 	 . 	 - 	 - 

Shi 1ipen Chndi:a •.au 

Son of Lte 	K 

WOring.aD(BD 

/ 	0/0. NaJiuIaqn Por Office, 

Di5V-P mn urn PaeAE'u i'h1 Pd.eh) 
. 	.. 	 • 

i.. uni. of Iiaa, 	 : 

Rep re-serited by the 'ecetry 

Gcvt of India, 	• 
.. 	

.. flepa:tmet 	of • Ccrnnunjcti 	& 
• 	. Informat:jon Technoioqy,  

Dak miwan, New Delhi-I1Ø 001Y 

2 Chief Poet Mter GeAeai 

• 	. • 	NE. 	.i.c1e r... Sli, fl7q)( 

3 'Dij:eco of iot1 S •ice. 

(J)) 	C€3h J OX1r 

TtaT)yar_7911 

• 	 .•• 	 • 	• 	 . 	
• 	/ 
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• 	 4SllbDilrisional 	luspectoi - of 

P5O5t5 	A,nachJ,. Pradesh, West 

Sub-i)iisi 	Itnag-fl. I :I1LL 

. Repond.eñv. 

I., 	sriàcns air 'ri orps' AG&UIST WHICH 

M.PLICI½TION is DIRJ!cTJ1) 

This-. .ppI.iicatjon is directec aqainst th actIon 

of the. Responc1ent. ir . noñ- regui.arijng of 

• service of the applicant on cómpassjon.te çround. 

thoi,igh be ba been 9ppOjj red on pr.ov,oJ.. 

bajs vide order dated .L6.2002 on COITO jat 

•gund and though there are number of regular 

v s.c an(-,-y 	• 

2) •JURISDICTIO 

That the 	 deblas that the qnthj•ec't 

matter Of this app1jcatc 	is 	Ithirj • t 

j.Ur.idj.ctjo of this Hont b.leTribima]. 	
V 

• • 3) 	IMITATION • 	 . . 	V  

The apiicsnt:. also 
V 
dclarethat the preen 

applicatjn Is wItbin the llmitatior • period as 

• has. been presc.rjied uider Setti..on 21 of the 
Adnunisrj at -Lye Tribunal Act,I 985 

V 	

S 	 V. 	 • 	 • 	 . 	

.. 	 IS 	 V 	
V 

That the app -lic- an. 	a ctien of In1..a aPd 
resident of cn ii aaDc- 	PO-floirnj- 	ucte 

4 
,1 
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. 4. 
/ 

•1 

Papum SPate diattict of Arunac,hal Pradesh and as 

such he is entitled to all riqhts, 	otections 

	

• 	and ptivileges 	as guar•anveed undet 	the 

	

• 	ConVituticj 	of 	India 	and 	Lawsmed 

th'reundet. 
/ 

ii).. That the applicants fathet Late L.N. Kanu was a 

Group-D e nployee in Zito, LO, ünd.ei the 

espc'nd.ents who died in haness on I . 95. Due 

to sudden d.eavh r  the whole f amily was in .mot 

shabby c'ndivion die to poverty and, each family 

members had. to face seveié financial hatdship. 

But at that time app licant was not:' aware about 

provision, of. compassionate ,gtound and hence he  

did. not/ made any application iitnec1iateiy after 

the demise of his fathet, Ultimately, fOilowinq 

the advise •of weIi-wjshers he ubmittd his 

application dated 18/3/20O1. for ' appointment on 

comrassjonate qround •o the Respondexit No 3 

which was submitted to the said authoivy 'cn 

20..3..2001, 	 • 	

S 

\ 	 • 	
• 

	

Copy of the 	applicaficxi dat:ed 
• 	'.' 	• 	

'• 3/2001 is annexedherewith as 

• 	 S 	Annexure-A. 	.......... 

11]) That the appljcanv stat'es that ±Ver the said 

eprese7iat1on 	ihe respondejit 	v'ide 	rhJr 

Jerrer dated 	5 7001 drected the a1p)i<nt to 

ujj: 	 d.pcu.me:rs. as 'were mentioned. 'in 

4 	 . 	
\ ,• . 	 • 	 S. 	

,• 	 S 
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that letter and aCCordingly, the 	p licant 

submitted all those documents through one letter 

which wa 	receied. by the respondent 

IEs.2001. 

Copies of Respc>iicixitt s letter dated, 

5.,2001. and, applicant?s letter 

dated, i8.52001 are annexed hcrew,itJa 

as Annexures-B and C respectiveiy,  

• 	'That ultimately the respondents authority vide 

1'lemo NoJ1/Yupin dated 1.62002 r  appointed the 

applicant on provisional basis as. (D3 Mail 

ôarrier on corpassionate gtounci. Be it th;ated. 

that though the said post was occxLr red. regular 

vacancy due to cancellation of f)pointment <:f 

earlier incuithent The respondent. authority a10 

• reserve their right to terminate the service of 

the applicant at any time without any notice and 

without asaigning ay reasons 

Copy of the appOinVhent orde:c dated, 

1., 6.2002 is annexed herewith a 

nnexure-D 

• That the éppiicarit states that since his joining 

in, the said, •. capacity as per the pointment, 

order dated 162002 r  the applicant has been 

performing dunes cunrinaouly to his 1st 

• 	sincerity and to t:he satisfaction of al 

concernocj 	Duruiq this peroU he ws also 

v_ 



offered to work on officiating basis in the post 

	

• 	of Group 	"for 59  days 4 'e.f. Oct2003 to 

Dee' 20O3. 

That the, plicant states that though he haâ 

been workI.nc as '  GDS 'for' last three years' 

	

• 	continuously ad though there are number. of 

reguular vacant posts including the post against 

whicth he has been, working, the respondents 

authoritieè have not. regularize his service and 

	

• 	hence he 'always feels thsecure and 	prehendB 

that' he may be teriiiinated. at an .tixe as" per the 

terms and condition of h4 appointment' order 

'That the 	piicant staves that since, the 

appointment, is only a. .provisiona.i appointment, 

the pplic'nt submitted. one represent atioii dated, 

• , 22/112001 to the Respondent )Yo2 and thereby 

requested the authority to consider, his case on 

comp asionate ground. o t regul a. t4.1pointment,' 

but till date no response has been made from the 

•re.spon.dent:s s'ide and accordingly kep .t- I the matter 

hanginq  

• 	 copy of the  representation dated 

• • 22.1..2001 i 9 annexed herewith as 

• 	 . 	' Annexure-E, 

That the applicant ' states that as his 

• pointiient was • on comp sionate groun.d, the 

cLjc \_; 	• 	, 	. 	 •• 
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respondent should have appoint o I egula. basis 

oieo, when there was egular vacanv PPStr  but 

• instead ot doing so he' was appointed on 

provisional basi5 with condition to terminate 

him at any time without cilving arry 
•0 service 

ecurity 

.i)...Th'át he applicant states that as he has been 

wOrking for last three year' oritinuousiy. in the 

same . •post.' hi s. service is required. to . be 

regularized,. .moreBo when the same has, been made 

conpassioaateIjround.. But the respondents. are 

0 	 silent,. i.nspite of his representation and hen 

being aqgrieved and apprehend.inci that lie ma he 

terminated at. any ,tiffe at the whims of the 

respondents, he app toad,i this Hon' ble Tribunal ' 

• 	by filing this app1.ication.  

5) 	' 	•'• 	'••° 	(3R.O U R, D S
0, 

1) °. For that :as the app in.ent of the applicant was 

on compassionate ground, he should be gi'en 

• legular appointment.. ga.int a regtlar vacant 

• 	• post so. that 0  the. whole family 	ntj 	. of the 

• 	 deceased 	family. 	may 	feel .socially 	and 

financi.iy ecuecL 	
0 	 . 

0 	 0 	
- 	 ; 	 \. 	

•0 

t o  

• 	 . 	 ' 0 	 , 	 , 

• 	
0 	 0, 



\ 

ii) For that a there are n.urnbe•r of 'rgular vaant; 

posts I Group Dt and G. he' should be qivei 

regular. appoinvxient against any post 

Lli. FOL that the app) ant haq been wodmnq for lay 

vhree .ye.ars In the se capacity iithout any 

	

• - his 	8ice 	is.. 	raired 	tt 	he 

regu1aied 

For ::that as per OirecyIve Principles of State 

Policy,, the respondents shou)d cn.ve the srvjce 

ecuricy to its enp1oyte,, but in the lnstqnj 

case.,, the . respondent author itie kept the i attr 

hanging for iat three years without p1cii.d.ing -. 

	

any security. 	 S 	 • 	 - 

For that due to the terms and condiyion of 

ap5oinvrent order,.- the app ....ththit and, whole 

niem1er of hit fantl].y always feelsinsur! a  

• . vi) For .. that.. the action, of the respondents is 

illegai ina1mi3c]1 
 

as the sane is against the 
• 	Principle of nat.ura),, justice an.d Adiiujnjsttv 

fairplay,. 	' 

vii) For. that  the actio.T 19, of t he resp,onent is 

agins the fundamental right s as have bée 

	

iiie i,  Prricle iA,. 	and 21 of he 

Constit'utç. of Intha,.- •• 	• . 
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v i)ro r that at any late the act on of the 

rpofldeflt5 is not 9uta.naJJe in rile ey of 1a 

and liable to he set aside and. C1
.1 Iahd. 

.) 	 DEFrAILOE RDISxHr) 

The.pplicant E3tates.that he has ava..ie d all the 

remdb..es as srattci in paraqrapI s 	of th 

pp31catii but I aec' to gt justic.,e and hence 
tJiere is no other alternative remedy 	ilable 

to him other than topoach this Iion"be 

r.ibunal by filing thi appi.icavjo, 	. 

7) 	MATT. NOT PJ\n:(MjsLy J!7ILD, OR 	 1 14  ;WIT.H ATY 

OTHER COURT 

The applicant further declares that he has 

filed. any, appljcatjo or writ 	It-ion :r 

	

rntte3 	ore any Court 03 rny 

cher bech. Of this Hont ble 	ibuna) nor any  

such pet 	ot siur 	penduio bIore any of 

them., 	. 	 . 	 . 

8) PELI 	OGW WR  

Under the acts and circums 	s stated, above 
the 8pp11cant P r  ~-'Y—q for the 

i) To direct the respondent to appoint the 

	

applicn. regularly  Eq 	 ar•y Permanentv  ar.,  nt 
- post and/Or Tçu) ari 	hi 's 3ryue 
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ii) To pass 	any 	other 	further order 	or 	orders 	as 

• your Lordships may deem fit and proper. 

• 	 .9) INT1!RIM RELIEF PRPLYFD FOR. - 

Under 	the 	fact 	and circumstanc st8ted 	above 

Your Lordahips nay further he pleased to pass 

necessary order directing the reppndents not to 

terxmjiate the servce of the picanl 	s srated 

in the appointment. oxder.  - 

10) . 	 - 

11. 	P1TiCtJRS OF Io. 

 Date of Issue - 

 Payable ày -- 

11) LIST OF ENCLOSEEts 	S  • . 	 • 

As stated in Index, 	'- 

/ 
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• 	 __________ 

I,.. Shri 1'Yipen Ch&idra Knu S/ 16. Lat:e L•Kanu 

aged about 2C yexs, resident of Doimukh r  Dist-

Papum Pare r  Arunachà.i Pradesh t present 

working as GD, ED, Nharlaur). Post Office, do 

• 	hereby verify that the statements rade in 

-p,ragrt.s 1 to :12' of this 	piicavion are ,t:rue 

to my personal koledge ariel the su1rtfission r  I 

believe the se to he true . 	per legal ivice 

suipre.ssed. any material fact of 

the case 	• . 	. 

And I sign this vrificat ion on this the 	th 

'day of June. 2005 at Güwthati 

Date - 	 •. 	. 

• 	Signature 

Place - 

1• 
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The Director Postal Service. : 

Itanacar (A.?) 

Dated on 18/O/2OO1. 

Sbt- 	prayer fore Jpb on cprnssqnate ground 

Sir, 

With due respect and hinle submission 1 beg to lay down a 

few lines for favour of your lciid consideration and sympathetic action 

plase. 

That Sir,My father,Laté Laxml. Narayan Kanu,had been world nçi as 

a Group 'D'Official inyourflepartrnflt.He died on 04/04/1995,while met 

with as accident as the time serving as a Group 'D' at I4apoli (Zero) 

Post-Office under the Lower Subansiri District of Arunachal prac3esh 

After demise of my father,late Laxmi Naran t(anu,we have 

facing severe problem at home for our day to day living as there is no 

bther way to earn our living hood and,to run our family after him. 

I am,Shri Nipen chandra larni,eldest son of Late Laxmi Narayan 

I(anu,have passed Class X and due to financial problem t am not in a 

-T)OSitiOfl further,At presett It is very much necessary for me to get eng-

aad myselfin a job so that r can able to look after the other members 

of_our family. 

Pherefore,SIr by considering the above mentioned facts,please 

obserb me atany post in your Department on companssonate ground for 

which I shall remain ever grateful to, you. 

Thanlcing You Sir, 

40 
I.  

Yours faithfully 

( Nipen Chandra Kanu ) 
C/O Mrs,Toroni Lota 1<anu, 

Sub-Post Office 
B o m d i 1 a,, 

* 

I - 

I' 
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DEPARTMENT OF POST: INDIA 
OFFICE OF THE DIRECTOR OF POSTAL SERVICES 

ARUNACHAL PRADESH DIVISION 
ITANAGAR-791 111. 

NO:B-3/441P.T.III 	Dated at Itanagar the 2.5.2001 

TO 

L/"hriNipen  Chandra Kanu( sb late Larni Narayan Kanu,Ex-Gr-D) 
do Srnt.Toroni Lota Kanu 	 - 
Bomdila Sub Post Office. 

Sub:- Requestfor Compassionate Appointment. 

I.ef:- Your representation dtd 20.3.2001' 'd to C.P.M.G. Shillong. 

Please submit the fpllowing +cuments  immediately for onward 
transmission to C 0 Shillong for further necessary action 

1 5 copies of synopsis ( duly filled in 
- 2 Death certificate (duly attested) 

3 .Educational Qualification Certificates.öf applicant (duly attested) 
4.Other documents if any. 

S 

ÔQ4Ifb) 	 ./Thj'9 
P 	S 	 T.G.SINGHA) ') 

iJy.Supdt. of Post Offices(HQ) 
6 	 o/o the Director of Postal Services 

Arunachal Pradesh Division 
Itanagar-79 1111. 

4, 



The Diiector of Postal Services 
Ai wiachal Pradesh Division 
Itanagai-791111 

Sub- Reqiest for cothassioirateApojntthent 

Relèr- rour letter no. B-3' 44: pt III dtd:2/3101 

Sir. S  
With reference to your abo'e mentioned subject and 1ttet no. 

iiivself the candidate for the same submittinpa herewith for your kind disposal. 

Synopsis Ian IJLIIJ ( 5 copies) 	 . 

Class .x pass certificate. 
Class x marksJieet, 	. 	 . 

'4 M 1 - ration Certificate from schOol. 
Death Certifiôate. 	S  
J3.irtji Crtificate- Candidate 	 S  
P.R.C. ofCandjdate. 
Empovment Exchaiige Regd; Card. : 

0 	 . 	 S  
Yo s Faithfujh 

S 	(Nia5.hahdra 	' 

•ec~tl
c/o .•Mis. Toroni LrKL)l: 

 PO-Bomdijai 
West Kameng Disti 



- 	 - 	 . AEXJHE•D 
Dep[t'a t øf P(t iliá • 

. .. Offide of the 	 I9cpthr of Pot A1a(1i . 
. 	w(t uDiviioi: Itanigar-791. 1 1 1• 	• 	• 

:Merno Nø.A4/ upii 	 ' , .: •. Datd-01.O62(XZ 	. 

• Where the post of GD3 Mail Carrier Yupia ED in account with 
boi-m—Awn, ISUZ uridr ltargai' HP(J (the po t oiG1) M&il ('arri )aLpur 

EQ in account with !iatnsai SO with. the TRCA' of R 154525-2020 .  

has been re-deployed as GDS Mail Carrier Yu EQ in account with 
Do,snulch k vid€ DP$/ taiaga Meino I\lo -4('ukt dited 01-12--

2003-) du to canrellation of the Foiioi at Apporntrnerit undu iucd 

: favour Of Shri Rain Gyad Yadav. with efèdt from 0106-02 F/N 

• • dnder this office Memo of even No Dated 2O03.02; 1ti not possible 
to rnaice vemgjlax appoinlmcnt apainst he post irmecWely, the 

•  undersigned (Appointing Authority) has deided to make .rothi.oral 

appointment to the said post wfrorn 01-0&-2002 F/N till either 
regular appointment. 

Shri Nipen Chandra .Kansu 5/ o Late Lmi Naryan Kanu E-

Group-D Zip So M. A.?. Division is offered th provisional 

aointmnent on corn tioate ground by raitxraion of norrith, 
• 

	

	-erniitrnent rules. He should 'lear1y unciezrstar4 that the provisional 

appointment would he. terrrinated when règuiar appointine.nt is 

and he shalt have no claim for appointment. lx a' st 

• 	The undersigned also resves the right to termiir±e the 
• prOvisional appointment at any titne before the period mentioned in 

• Para I above without any notice and without assigning any re.ason 
Shni Nipen Chandra Kau will be governed by the GDS( Service 

• & Employment Rules 20q2 as amerded •  frorri time to time and all 

other rules and orders applicable to the GDS. 
In case the above conditions are acceptable Shri Nipen Chan±ra 

Kanu he should ign the  duplicate copy of this meio and return the 

• 	same in the undenigned iznniediately. 
• 	 •• 

• 	 • (MA. Matai) 

•. 	/ 	• 	• 	 SD1(W) Itanagar.  
• 	• Copyto -  • 	 • 

• 1. • Th Postrmster. Itasiagar HFO for infornation and n/a: 
• 	: please. 	 - 

The SI[!  Doirnukh SO for for information and ri/at 
The GS BFM Yupia via Doimukh SO for inforxnation. and n/as 
Shni Nipen C1indraKanu, S/o. Late LW 	i.-c -oup D 
Ziro So, 
The 13F of the officials. 

6 ! 	Office. copy. 	 • • 	• • 
• 	• 	• 	 • , 	 Sd/2 

• • 	• 	• 	
- 	• 	.. 	

MA. Malai 
• • 
	 SflI(: . 1 .  itas.agar. 

• 	 • 

ep" 

A 



-- 

o , - ­ .-- 

The Chief Post Master Geheral, 
North East Circle Shiliong, 
Meghlao 

Sub:— 	PRAYER FOR REGULAR POST ON COMPENSATION r3RWND. 

Sir, 
With referor1ce to arove I have the honour to 

inform you that I have been Working 	ES staff at riotnukh 

Branch Office -sinc€ Hune'2002, in the month of June'2003 

I had written a letter for my reuiari&ion for t 	post 

Li which ny father was work1n on compermsion.ato. Iround. Bit 

till date no corresponuence nas been me from your 	tecn 

oEfic!?3uring the ino,itii of Oct'2r03 to Dec' 2C93 I have hc. 

enga.ed oiflciatirg post pi in Grop' staff for 52 days 

on lye After th.-t now again I am working as 	staff 	: Nahar- 

lgun, Fbr which I anl facing acutr ftnncia1 probL.m to look 

after my I.-Arlitly members. Since I am the only man tor n 

out ivelyhooG:. after my father's iath. 

[herefore it is requesteo to look Into the 

matter! s 'nv)athctically and consider the case on cornperisathte 

- 	ground.. iN? e rliest rossIb1. If so shall be grateful to 

.......... 

'Iith regarIs. 

I  -, 	.Yours faith 

• NIPEN KAMJ ) ED(h1)) 

NL!!u _P Os . O ff1 c e 

• 	H. 

-s 
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